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CENTRAL ADMINISTRATIVE TRIBUNAL [\
KOLKATA BENCH, KOLKATA g % ;%y
No. M.A. 343 of 2019 Date of order 17 7.2019

O.A. 185 of 2019

Present: Hon’ble Ms. Bidisha Banerjee, Judicial Member
Hon’ble Dr. Nandita Chatterjee, Administrative Member
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2.  An M.A. bearmg No 34302019 has” been ﬁlé”“&ﬂ arising out of the
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said O.A. praying as follows S s

“«

In view of above, the applicant humbly prayed that your Lordships will
graciously be pleased to direct the respondents not to proceed with the
notification dated 8.10.2018 till disposal the application and to pass such other
order or orders, direction and/or directions as your Lordshlps may deem ﬁt and
proper.”

The M.A. is taken up for adjudication.
3. Heard both 1d. Counsel, examined documents on record.
4. The épplica.nt had earlier approached the Tribunal in O.A. No. 1893

of 2018 praying for similar decision as issued by this Tribunal in O.A.
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No. 1522 of 2017 on 25.9.2018. The Tribunal has accorded the applicant
liberty to prefer a comprehensive representation citing relevant
documents including the orders-passed in O.A. No. 1522 of 2017 and

directed the respondent authorities to decide on the same within a

specified time frame. The respondents, however, rejected the case of the

applicant and, accordingly, the applicant would come up in the instant

O.A. challenging the said rejection order of the authority.
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According to the applicant, he had also responded to the
notification dated 29.6.2016 for filling up the post of ACM/ACO (Gr. ‘B))
through LDC against 30% quota and he was qualified in the written test
and also was called for viva-voce. On account of seriousv procedural
irregularities relating to ACR / APAR of a particular candidate, that the
results of vivé-voce was withheld and later the entire selection process

was cancelled vide Office Order dated 25.7.2017 and the process was
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notified afresh on 8.10.2018. According to the applicant; as he is
similarly placed to ‘the applicant in O.A. No:. 1522 of 2“01-7, and,
“admittedly, there are no allegations against him, then he should not be
subjectedv"to a‘fr.’esh;examination process as notified on 8.10.2018 but
.shoiJl‘d be sele'cteél:,,ei}{the 'basis of his earlier participation in written
examination as well as viva-voce.
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. 9. With these directions, the M:A" 18 d1sposed of. The O. A. be listed on

20.9.2019,.
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{Dr. Nandita Chatterjee) ’ {Bidisha Banerjee)
Administrative Member ‘ ‘ Judicial Member
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